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COMMITTEE ON PUBLIC
UNDERTAKINGS

THIrRD REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
Third Report of the Committee on
Public Undertakings on Jute Corporation
of India Limited—Jute and Exploitation
of Jute Growers.

MATTERS UNDER RULE 37

{i) RerorTeED CoNTINUED CLOSURE OF
Some JuTe MILLs 1v WEST BENGAL

SHRI SAUGATA ROY (Barrack-

pore}: Sir, under rule 377, I wish to
raise the following:

The Naihati Jute Mill and the Kinnisan
Jute Mill in Hajinagar and Titagarh
respectively, continue to be closed for
over 3ix months, The mills employ,
together, over 1o,000 people. The mills
which were closed on the plea of labour
unrest, are now pleading financial ina-
bility and financial stringency. The
surprising thing is that no significant
steps have been taken by the State and
Central Govermments to  re-open  the
mills, even though six months have

assed. The Naskarpara Jute Mill in
E[Dwrah which is under lock-out from
September last, is on the verge of closure
now. That is why I beg to draw the
attention of the House, and through the
House, of the Minister of Industry, to
this matter for immediate re-opening of
and takeover of these mills.

(ii) ReroRrreD VIOLATION OF SHILLONG
AGREEMENT BY INDIAN SECURITY
Force

SHRI JYOTIRMOY BROSU (Dia-
mond Harbour): Sir, under rule 377, I
wish to raise the following:

13 hra.

In blatant violation of the Shillong
agreement, Indian Security Forces, statio-
ned at Melori in Phek District, has
arrested 18 members of the Naga group,
and they are now in Kohima Dastrict jail.
It is regrettahle to hear the report that
a resiident of Kohinma Transit Peace
Clamp, Hoshena Sema, was tortured to
death and a bullet was fired upon him
after the collapse. The operation had
oceurred when he was taken into custody

APRIL 14,

1978 rule 377 25%

by the Indian Security ¥ wces stationed
at Meloriin Phek district. Thae date of oce-
urrence was 18-3-78.

The 18 members of the group who have
been put inside Kohima Jail is led by
Povezo D Soho and the group include
one member from each Naga tribe wviz.
Zeliangrong, Shepumaramth, Chakhesang
Angami. The persons involved were
moving within the limit of peace keeping
measures, which was quite within their
rights according to understanding and
their arrest and imprisonment by the
Indian Security Forces is unlawful and
iltegal. This sort of action will bring
setback in the relation that exists now.
I would request the hon. Home Minister
to make a statemcnt on the same before
this House either on Monday, or on
Tuesday at the latest.

(ili) RerorTED INADEQUATE REPRESEN-
TATION oF THE Prorle BerLoncInc
To SoCIALLY AND EDUCATIONALLY
BaCcKwARD CLASSES IN SERYICES

SHRI B. P. MANDAL {Madhepura}:
Sir, a large number of socially and edu-
cativnally backward class=s of people
are most inadequately represented in
the Central and State Government
services but, despite 30 years of independ-
ence, the State has failed to take sny
step to give them representation in the
various services, although article 16(4)
of the Constitution clearlr lays down
provision for giving them =presentation,

(iv) DECLARATION OF 14 "H OF APRIL,
THE BiaTHDAY OF LATE I'n. AMBEDRAR,
A NaTionAL HoL oAy

Y TRAT AR FRA ( AIOAAG )
wegey wErEA, ¥ fagw ;77 F WA
ArA GrET Mo WFIEFT F A7 fRag
FYastT o o afes fFT WA W



265 Mutte: g uncier

e A AT FT BT JIRGT FAT
T £ |

MR. SPEfKER: Please read the

statement.

ot AT W@ qwA . § 347 fgarg
AW T g, gy war ggy gui
gafqy SET Arar ¥ 9gAT HITWF
T #

g AAET, WIW ¥ gTd §
AKX IgF FgT AWMT A geHAlT
farqrarg” & 1T @AM FL I A
axfzs & ofa wad qzafa gfva#g
1T g ag & gfq gudr  wEa
F1 =Fq {51 g 1 AT age fgegeara
F wOEl sifgd i F I g1 59
2w FT RfQqM q771 FTIQIA AT FH
fwar, ag fergear & zfagra 7 wya-
qa 97 | a1 @A & 97 {ga@ w5
Ageq afad Wy frga w7 of dfa-
HA FAT AT Iq Gfgam 7 fae a17g-
T AT srredT T4 TE, fgrgeana & foowr
feal g F A9 T SEF
WY I gHET ArAAMH] FT FGAXT HT
wr far mar, fama fedar € -
aifas 2@ A aga ATTFAT 47 )

IR A1ET I8T F T faaq 9%
& A9y ITHIET FIATE WIT T¥9aq:
org WY AT T AEATHT F TEES gl
fo s M arager @ an § gheaAt
* gfy gargm €, 37 aw faww #0
Tredyy waarw Sifwg fF7 7 & 39
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FT & TAT GHATI T G T A
@ aw fony a91 HE 39 AW
AR & 9T TAM AR IFE FAT

& gasarg fv g 3 AT
% fafra w7 § wvag wa &Y =

qEAT I |

(v) PLACING oF INTERIM KEPORT  OF
SHAH CoMmMIssIon oF INQUIRY BEFORE
PARLIAMENT

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Speaker, by your
leave, I proceed to make the following
statement on the Interim Report submitted
by the Shah Commigsion of Inquiry.

The Shah Commission of Inquiry is
reported to have submitted an interim
report over two months ago. In view
of the fact that the Commission’s terms
of reference are of great public interest
and of cousiderable importance for the
future of democracy in India, it is impera-
tive that the interim report, together
with the memorandum regarding the
action taken, or proposed to be taken
thereon by Government, should be laid
on the Table of the House without further
delay. I hope and trust that Government
is fully alive to the need of the hour.

May 1 ask whether these statements
made under rule 377 are conveyed to
the Ministries?

MR. SPEAKER: Beforehand. They
are conveyed immediately and they
are expected to, if they choose, to make
astatement on that either today or any
other subsequent day.

AN HON. MEMBER: They don’t
doit.

MR. SPEAKER: I cannot compel
them.



